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Indla-based and local poats in our Missions

in this importent region, This will enable

our Embasics to function more efficaci-

ously in realizing the trade potentla), and

%tha' possibilities for economic collabora-
on.
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Guide Lines for withdrawal of Pre-
secution cases of W.‘M

a_i\%. SHRI RAM PRAKASH TRI-
PATHI : Will the Minister of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleased to state :

., (a) whether any guid lincs have been
laid down for the withdrawal of prosecu-
tions cases Jaunched against defaulters of
provident fund dues;

(b) 1f so, the details thereof » and

() whether many prosccution cases were
withdrawn recently without bothering
shout these guide-lnes ; and

(d) af so. the detauls of those cases and
;.hp rem_’ na for not adhenng to the guide-
ines ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-

KRIPAL SINHA) : The Provident Fund
Authoritics have reported as under : (a)
and (b). Yes. The general guide-lines
laid down by the Central Pro t Fund
C or the withdrawal of urm-
secution cases launched against defaulters
of provident fund ducs are —

(1) the accused should be the offender
for the first time and has not been
convicted earlier for a similar
offence; there should be no other
prosccution pending against him;

(n) the accused should sct night all
the contraventions for which
the complant was filed,

() s current performance includ-
ing in the matter of payment of
all the dues 18 uptodate;

(w) the accused has pad into the
Fund the amount of damages due
on the amount which remained
outstanding for the entire
of delﬁullt lnn?{ ul::a reml
the legal a o
mcurred by the nq.m
wident Fund Commumioncrs Offi-
ces m connection  with  the
prosccution;;
where the employer Las not paid

® the g dues, he »

bable amount of mﬁ:
Evvilhle and the legal and o
expenses wvolved.  He should
also undertake to pay the current
dues and the amount of metale
ments promptly and als to pay
the amount if any due in scspect
ofmwmmberhm
lunpsum;
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produceleolhmd securities for
double the amount of dues

by the conditions rclating to
prompmeu in payment of current
and instalments ctc. as

upemﬁedlnd:emoedmgtm

(c) and (d). All cases where the pro-
secution cases were withdrawn were
examined in detail to ensure that these
cmbyamlln fcllw:ﬂxmthegmde-
lines enumera above,

Condition of Indian Workers in Iran
and other Arab countries

8382. SHRI RAM DHARI SHASTRI:
Wil? the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state

(a) whether his attention has been
drawn 40 the press reports appearing in
the ‘Statesman’ dated the sth Aﬂnl xg7l
thzt Indian workers
other Arab countries bave been -urving
and there is no body to sce to their interests;

(b) whether some bogus agencies
uug_ed Indian labour -.btond
by offering them allurements and are ex-
torting money from them in the name of
bringing them prosperity; and

c) Jn,memmelofwnhoompamu
nm(l)rcmedul action being taken by Go-

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VERMA) : (a) No case of
starvation of Indian worben has come
to the notice of the Government.

abok unsushorised recruianens sne remst:
ved,thqem(otinv:dﬂnwdthm
takenmt.helmhtoftherauhofmvun-
gation.
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